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LOK SABHA 

Frida:y, November 30, 1962/Agraha-
lIana 9,. 1884, (Saka). 

The Lok Sabha met at Twelve of the 
Clock. 

[MH. SPI:AKER in the Chair] 

PAPER LAID ON THE TABLE 

DEFENCE OF INDIA (AMENDMENT) 
RULES 

The Minister 01 Parliamentary 
Affairs (Shrl SatYa Narayan Sinha): 
Sir, on behalf of Shri Datar, I beg 
to lay on the Table a copy of the 
Defence of India (Amtmdment) Rules, 
1962. published in Notification No. 
G.S.R. 1593 dated the 24th November, 
1962. [Placed in LibraTl/. See No. 
LT-623/62]. 

lUI hn. 

BUSINESS OF THE HOUSE 

The Minister 01 Parliamentary 
Affairs (Shri Satya Narayan Sinba): 
With your permission. Sir. I rise to 
announce that Government Business 
in this House during the week com-
mencing 3rd December. 1962, will con-
~i t of: 

(1) Consideration of any item of 
business carried over from today's 
Order Paper. 

(2) Consideration and passing ot 

The Working Journalists (Amend-
ment) Bill, 1962. 

The All-India Services (Amend-
ment) Bill, 1962. 

2288 (Ai) LSD-I. 

The Manipur (Sales ot Motor 
Spirit and Lubricants) Taxa-
tion Bill, 1962. 

The Delhi Motor Vehicle. Taxa-
tion Bill, 1962. 

(3) Consideration of a motion for 
reference of the Major Port Trusta 
Bill, 1962 to a Select Committee. 

(4) Consideration and passin, of 

The Personal Injuries (Emer-
gency Provisions) Bill, 1962. 

The Textiles Committee Bill, 1962. 

The Indian Tariff (Second Amend_ 
ment) Bill, 1962. 

Thl'! Hindi Sahitya Sammelan 
(Amendment) Bill, 1962, as 
passed by Rajya Sabha. 

(5) Coosideration ot motion tor 
mndification of Central ApprenticP-
ship Council Rules 1962, given notice 
of by Shri Indrajit Gupta. 

(6) Consideration at motion for 
modification of Apprenticeshi·p Rules, 
1962 given notice of by Shri Indrajit 
Gupta. 

(7) Coosideration and passing of thl! 
Indian Sale of Goods (Amendment) 
Bill, 1962, as passed by Rajya Sabha. 

(8) Discussion on the Report of In-
dian and state Administrative Services 
and Problem of DistriCt Admlnistra-
tinn by Shri V. T. Krishnamachari laid 
on the Table of the House on the 7th 
September, 1962, on a motion to be 
moved by Shri Harish Chandra Mathur 
at. 3.00 P.M. on Tuesday, the 4th De-
cember. 
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Shrl Bart Vishnu Kamath (Hoshan-
«abad) : Sir, may I, by your leave, 
reiterate the request I made to you 
last week and again early this week 
tbat time be found for a discussion ot 
(he Chinese note? The phoney with-
drawal of the Chinese armed forces is 
IIt'heduled to commence tomorrow and 
(herefore I suggest that some time be 
found either at the end of next week 
or preferably early the week following 
tbereafter, before the adjournment of 
tl1e session, for a discussion of this 
matter? By that time the clari-
fications that the Government has ob-
tained from he Chinese Government 
may be laid on the Table of the House 
either by way of correspondence bet-
1I7p.en the two Governments or se-
parately the clarifications of the 
points that have been obtained from 
the Chinese Government. 

May I also request you to take some 
steps in the matter of constituting a 
parliamentary committee, which will 
keep in touch with the Prime Minis-
.... r and the Government during the in-
tprsession period? The House is well 
aware that the Prime Minister has 
agreed to this proposal and has made 
no objection whatsoever. It is now 
In your hands to on tit ~ a commit-
~e in such manner as you may deem 
Ilt, so that it may be constituted before 
the session adjourns and during the 
Intersession period the Parliament 
through this Committee will be able 
to keep in touch with the Prime Minis-
ter and the Govemment with regard 
(0 the war situation and other related 
matters. 

~~ ~ ~~  
~~~if i '~'I  I ~ 
m: i\' li'it fltw:rr ~ "1ft "* fit;lrr 'IT, 
"Il<: ~ ~ ~ ~ mmn 'l1lT 
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il~~~~~~~i '~ 
~~I 

Shrl Ranp (Chittoor): In contl-
cuation of the suggestior. made by my 

hon. friend, Shr! Kamath, I would 
like to make an additional suggestion 
for your consideration. We have had 
experience of these so-called consul-
tat;ve committees all these years and 
we ftnd that the procedure that we 
have e '~1 following has not been 
"ery helpful, because the Minister 
concerned-in this case, the Prime 
Minister-will be sitting there and 
Members are expected to put some 
questions and receive some answers. 
There it ends. What is more, we are 
too many and the time given to us I. 
very short. The time given also il 
;being decided from time to time by 
the Prime Minister himself. 

would therefore, like to suggest 
that when you are good enough to 
persuade the Government to form a 
committee like this consisting of the 
leaders or their deputy leaders or 
anyone who may be delegated by the 
leaders concerned, just as we have 
some procedure in regard to joint 
select committees and select com-
mittees, there would be some chair-
man to guide and direct the proceed-
ings so that the working of this 
committee will give greater satisfac-
tion, and the Chairman may be chosen 
from time to time, fOr particular 
terms if necessary-I am making thia 
novel suggestion-from the leaders of 
these parties who would be present-
once one lcader, another time another 
leader and it goes on by turns. At 
the same time, I think such a proce-
dure is likely to give greater satil-
faction, bring in a little more sense 
of reality and discipline and achieve 
better results in the course of their 
work. 

Shrl S. M. Banerjee (Kanpur): Sir, 
have only two suggestions to make. 

One is. when the withdrawal dan. 
let the Prime Minister make a state-
ment In the House and after that 
there Ihould be a di~ lon and a 
date may be flx .. d for it. Th.. second 
thing is, as I pointed out last time 
also. there is another very important 
motion about the prices. I would like 
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AGRAHAYANA 9. IBM (SAKA) Work_'s 3950 
Compemation 

(Amend_t) BiU 
to know whether that is at all goinl 
to be discussed in this House. 

Shrl DaJi (Indore): I want to make 
the same suggestion which I made 
last time also. I was also told by the 
hon. Minister for Parliamentary 
Aftairs that he would give due con-
aideration to it. We have given a 
motion to discuss the question of 
prices. I would like to know whether 
we are going to discuss it sometime 
durin, this session. 

Shrl Satya Narayan Sinha: Sir. so 
many suggestions have been made. 

Mr. .speaker: One was by Shri 
Bagri. He says that an assurance has 
been given that time would be found 
to discuss the law and order situation 
in DeihL 

Shri Satya Narayan Sinha: It is 
true that in the last session I had said 
like that. I would consult the Minis-
ter concerned, but since then much 
water has flowed down the Jumna. 
There is also the present .,tuaucw. in 
the country. (Interru.ption). 

Mr. Speaker: The second suggestion 
was about the question of pricp.s. 

Shrl Satva Narayan Sinha: We have 
discussed that in the other House. I 
will consult the Minister concerned, 
and if there is time I think we might 
discuss that here also before we 
disperse. 

Shri Kamath is making this sugges-
tioo for the second or third time now. 
Th .. Primp Minister knows about it. 
I will a..:ain ronv .. v to him the sug-
,estion that has hl'en made. I will 
ahn infnrm th .. Hnllse what he says 
and what i. hi. reartion. About the 
Committee, Sir, it is for you to 
decid ... 

Mr S_ak"r: ThP statement made 
was that the Prim!! Minister has 
acreed tn that. 

Rhrl Ratya Narayu Sinha: Agreed 
to .... at~ 

Shrl Barl VlBImu Kamath: To the 
formation of a Parliamentary Com-
mittee. 

Mr, Speaker: To the constitution of 
It. 

Shrl Satya Narayan Sinha: 
not know where he said it. 

I do 

Mr. Speaker: He may make enqui-
ries and give us a statement. 

Shri Satya Narayan Sinha: or 
course, my hon. friend, Shri Rang.'. 
suggestion is something very novel. I 
do not know whether the Prime 
Minister has agreed to that also. 

Shrl BaDga: It is to be considered 
by you. 

The Minister 01 Economio aD4 
Defence Co-ordination (Shrl T. T, 
ri na a ~ari  There is alread7 • 

Consultative Committee. 

Shrl Frank Anthony (Nominated-
Anglo-Indians>: What Consultative 
Committee? 

Mr. Speaker: Members are not 
sat.i.fipd with that. Thi. ~ been the 
dpmand I do nnt know. The Minis-
tt'r for Parliamentary Atl'aira mB7 
find nut the readinn and teU u •. 

1%.091 hn. 
WORKMF.N'S COMPENSATION 

(AMENDMENT) BILL--contd. 
Mr. Speaker: The House will noW' 

takp UP further consideration of the 
foflowing motion moved by Shri C. R. 
Pattabhi Raman on the 29th Novem-
ber, 1962, namely:-

"That thp Bill further to amend 
thf' Workml'n's Co p n~ation Act, 
1923, be taken into consideration." 

Shri U. C. Soy may continu.. hI. 
speech. 

lift p.'o .0 ~N ~  : 1fTlf-
;f'I1J ~~  ~ ~ Tr,T lIfT 


